LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI

Bulletin Part-I
(Brief summary of proceedings)

Tuesday, 03 December 2019 / 12 Agrahayana 1941 (Saka)

2.22 PM : Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair

No. 106

1. 2.22PM
2. 2.23PM
3. 2.24PM
4. 2.36 PM
5. 3.06 PM
6. 3.06 PM

The Chair greeted Sh. Girish Soni, Hon’ble Member on his birthday.

Sh. Vijender Gupta, Hon’ble Leader of Opposition, Sh. Om Prakash Sharma &
Sh. Manjinder Singh Sirsa, Hon’ble Members sought to know about the
outcome of notices given by them under Rule-54, Rule-55 & Rule -114.

The Chair ruled that no business other than business listed in List of Business
would be taken up. The Chair requested the Hon’ble Members not to argue on
this issue and waste time unnecessarly.

The Chair also expressed anguish and regret over the protest by women
protestors inside the Assembly Complex, which was facilitated and instigated
by the Opposition Members and informed that strict action would be taken
against the trespassers.

Sh. Vijender Gupta, Hon’ble Leader of Opposition & other Membres of BJP
stood up and Sh. Vijender Gupta, Hon’ble Leader of Opposition trooped into
the well, argued with the Chair and created disturbances in the proceedings of
the House.

The Chair requested Sh. Vijender Gupta to take his seat.

As Shri Vijender Gupta did not relent, the Chair named him and asked him to
withdraw.

2.34 PM : As the Member refused to withdraw voluntarily, the Chair directed
the Marshalls to escort him out.

2.35 PM : Sh. Manjinder Singh Sirsa, Sh. Om Prakash Sharma & Sh.
Jagdish Pradhan walked out in the protest.

Question Hour :

Starred questions No. 22, 24 & 25 were asked and replied.

Hon’ble Members were not satisfied with the reply of Starred Question
No. 25. Taking into account the sense of the House, the Chair directed
that the Commissioners of all Municipal Corporations to be present in
the House at 5.00 PM.

Starred questions No. 26 was asked and replied.

Replies to Starred Questions No. 21, 23, 27 to 40 & Un-Starred
Questions No. 80 to 183 were placed on the table.

The Chair welcomed Sh. Salman Raghiv, Chairman of Committee on
Minority Welfare of Bihar Legislative Council and other officials present
in the LG Gallery.

Special Mention (Rule-280) :
Hon’ble Speaker directed that the matters to be raised by the following
Members under Rule-280 would be treated as read :

1. Sh. Avtar Singh 6. Sh. Sanjeev Jha

2. Sh. Om Prakash Sharma 7. Sh. Akhilesh Pati Tripathi
3. Sh. Vijender Garg 8. Sh. Ajay Dutt

4. Sh. Naresh Balyan 9. Sh. Gulab Singh

S. Sh. Vijender Gupta 10.Sh. Somnath Bharti



10.

11.

12.

3.07 PM

3.08 PM

3.08 PM

3.09 PM

3.10 PM

3.10 PM

Presentation of Report :

Shri Saurabh Bharadwaj presented the Twenty Third to Twenty
Seventh Report of Committee on Petitions (As per Annexure-A).
Motions (Rule-183):

Sh. Akhilesh Pati Tripathi moved the following Motion with the leave of
the House :

“This House agrees that the Committee of Privileges of the next
Assembly shall examine and report on the pending unfinished work of
the present Committee of Privileges”.

The Motion was put to vote and adopted by voice-vote.

Sh. Saurabh Bharadwaj moved the following Motion with the leave of
the House :

“This House agrees that the Committee on Petitions of the next Assembly
shall examine and report on the pending unfinished work of the present
Committee on Petitions”.

The Motion was put to vote and adopted by voice-vote.

Sh. Saurabh Bharadwaj moved the following Motion with the leave of
the House :

“This House agrees that the Questions & Reference Committee of the
next Assembly shall examine and report on the pending unfinished work
of the present Questions & Reference Committee”.

The Motion was put to vote and adopted by voice-vote.

Sh. Manjinder Singh Sirsa objected to the report of Committee on
Petition citing misuse of Committees. The Chair asked the Hon’ble
Member to file his objections in writing.

Papers to be laid on the Table:
[. Shri Manish Sisodia, Hon’ble Deputy Chief Minister laid copies
of the following on the Table of the House :
i. Report No. 02 of 2019 on “Revenue and Social and Economic
Sectors (PSUs)’ of the Comptroller and Auditor General & AG of
India relating to the Govt. of NCT of Delhi for the year ended 31
March 2018 (English & Hindi Version).
ii. Annual Report of Delhi Commission for Protection of Child
Rights for the financial year 2017-18.

II. Shri Satyendar Jain, Hon’ble Minister of Power laid copies of the
following on the Table of the House:
i. 17t Annual Report of Indraprastha Power Generation Company
Limited for the financial year 2017-18 (English & Hindi Version)

ii. 17t Annual Report of Pragati Power Corporation Limited for the
financial year 2017-18 (English & Hindi Version).

iii. Summary of 17th Annual Report of Indraprastha Power
Generation Company Limited for the financial year 2017-18
(Punjabi & Urdu Version).

iv. Summary of 17t Annual Report of Pragati Power Corporation
Limited for the financial year 2017-18 (Punjabi & Urdu Version).

III. Shri Kailash Gahlot, Hon’ble Minister of Transport laid copies of
the Annual Accounts and Audit Report of Delhi Transport

Corporation Employees Provident Fund Trust for the year 2015-16

and 2016-17 (English & Hindi Version) on the Table of the House.



13. 3.11 PM Adoption of Reports :

[. Shri Somnath Bharti moved that “This House agrees with the
Report of House Committee to examine the issue of Stray
Dogs and Monkey Menace in Delhi presented to the House on
02 December 2019”.

The Motion was put to vote and adopted by voice-vote.

II. Sh. Saurabh Bharadwaj moved that ‘This House agrees with the
Fourth to Seventeen and Twentieth to Twenty Second
Reports of Committee on Petitions presented to the House on
02 December 2019” (as per Annexure-B).

The Motion was put to vote and adopted by voice-vote.

III. Sh. Pankaj Pushkar moved that This House agrees with the
Eighteenth & Ninteenth Reports of Committee on Petitions
presented to the House on 02 December 2019” (as per Annexure-
B).

The Motion was put to vote and adopted by voice-vote.

14. 3.21 PM Introduction, Consideration and Passing of Bill :

15.

16.
17.

18.

19.

4.15 PM

4.18 PM
4.56 PM

4.56 PM

4.57 PM

L

Sh. Manish Sisodia, Hon’ble Deputy Chief Minister introduced
the “Delhi Skill and Entrepreneurship University Bill, 2019 (Bill
No.04 of 2019)” with the leave of the House.

Hon’ble Deputy Chief Minister moved that the Bill be taken into

consideration.

The following Members participated in the discussion :

1. Sh. Nitin Tyagi

2. Sh. Jarnail Singh

3. Sh. Pankaj Pushkar

4. Sh. Manjinder Singh Sirsa

Sh. Arvind Kejriwal, Hon’ble Chief Minister replied to the

discussion.

Hon’ble Deputy Chief Minister moved that the Bill be passed.

The Motion was put to vote and adopted by voice-vote.

[I. Shri Manish Sisodia, Hon’ble Deputy Chief Minister introduced
the “The Delhi Goods and Services Tax (Amendment) Bill, 2019
(Bill No. 07 of 2019)” with the leave of the House.

Hon’ble Deputy Chief Minister moved that the Bill be taken into
consideration.
The Bill was considered clause-wise.
Hon’ble Deputy Chief Minister moved that the Bill be passed.
The Motion was put to vote and adopted by voice-vote.
The Chair adjourned the House for Tea-Break.

House reassembled.
Hon’ble Speaker in-Chair.

Adoption of Reports :

Sh. Saurabh Bharadwaj moved that This House agrees with the
Twenty Third to Twenty Seventh Reports of Committee on
Petitions presented to the House on 03 December 2019” (as per
Annexure-A).

The Motion was put to vote and adopted by voice-vote.

Short Duration Discussions (Rule-55):
Sh. Saurabh Bharadwaj initiated discussion on “Issues arising out of
the countrywide economic slowdown and steps being taken by the
Government of Delhi to overcome the slowdown in Delhi”.
The following Members participated in the discussion :

1. Sh. Sanjeev Jha



20.
21.

6.28 PM
6.29 PM

2. Sh. Ajay Dutt

3. Sh. Manjinder Singh Sirsa

4. Sh. Nitin Tyagi

5. Sh. Somnath Bharti
Sh. Saurabh Bharadwaj moved the following Resolution with the leave
of the House :
“The Legislative Assembly of National Capital Territory of Delhi in its
sitting held on 03.12.2019 resolves:
That this House in its sitting on 03 Dec 2019 resolves
That the CAG in its Audit Report for the year ended 31st March, 2018
has certified that the Delhi Government has maintained a revenue
surplus for the last 5 years, even as the Centre has reduced its grants-
in-aid to the city administration by around 23%.
That the CAG has noted that the tax revenue has increased by 14.7%
and non-tax revenue has increased by 101.05%.
According to CAG, the State GDP of Delhi has varied between 10.75%
and 13.43% during the last 5 years.
That the CAG in its report has affirmed that the Delhi Government has
given more than what is due to the Municipal Corporations. The North
Delhi Municipal Corporation owes Rs.2038 crore, East Delhi Municipal
Corporation owes Rs.1395 crore and South Delhi Municipal Corporation
owes Rs.381 crore to Delhi Government. The Government has deferred
the interest liability of the Municipal Corporations.
That the Government of India has not only reduced the grant-in-aid to
Delhi Government but also owes Rs.3200 crore to Delhi on account of
IGST Settlement and Rs.3642 crore on account of SGST commitment.
By not referring Delhi to the Central Finance Commission (CFC), the
Government of India has denied the legitimate share of the people of
Delhi in central taxes to the extent of Rs.6500 crore per annum and the
Municipal Bodies are denied grant of Rs.1150 crore per annum.
That accordingly, this August House unanimously resolves:-
to request the Government of India to make necessary reference for Delhi
to the 15th Finance Commission expeditiously.
to request the Government of India to immediately release Rs.3200 crore
legitimately due to Delhi on account of IGST settlement.
to urge the Government of India to immediately release the balance
compensation of Rs.3642 crore on account of SGST commitment.
to urge Municipal Corporations to stop all pervasive corruption and stop
misuse of funds and direct MCDs to stop mis-informing the public by
saying that the Delhi Government has withheld MCDs funds”.

Sh. Manish Sisodia, Hon’ble Deputy Chief Minister replied to the
discussion.

Sh. Arvind Kejriwal, Hon’ble Chief Minister also replied to the
discussion.

The Resolution moved by Sh. Saurabh Bharadwaj was put to vote and
adopted by voice-vote.

The Chair extended the sitting of the House upto 7.00 PM

Half an Hour Discussion on Starred Question No. 25 (Rule-53) :

The following Members expressed their views regarding non execution
of work by all three Municipal Corporations under MLALAD Fund
Scheme :

Ms. Rakhi Birla, Hon’ble Deputy Speaker

Sh. Somnath Bharti

Sh. Mohinder Goel,

Sh. Akhilesh Pati Tripathi

AP OWON =



22.

23.

24.

25.

26.

27.

Delhi

6.56 PM

6.57 PM

6.58 PM

7.18 PM

7.19 PM

7.20 PM

Sh. Fateh Singh

Sh. Som Dutt

Sh. Rajesh Gupta

Sh. Madan Lal

Sh. Saurabh Bharadwaj moved the following Resolution with the leave
of the House :

The Legislative Assembly of NCT of Delhi in its sitting held on
03.12.2019 resolves that:

“Taking note of the fact that avoidable delay is being caused in
implementation of MLALAD Fund projects by insistence of NOC from
Municipal Councillors;

That such insistence of NOC from Municipal Councillors is completely
illegal;

Also taking note of the fact that the House has already resolved earlier
that failure to adhere to the timelines for execution of MLALAD Fund
would be treated as a breach of privilege and contempt of the House;
This House resolves that no NOC from Municipal Councillors shall be
insisted upon and that no work identified by the Hon’ble Members for
execution of projects under the MLALAD Fund should be stopped on the
grounds that NOC of Municipal Councillor is not available;

This House also resolves that no work of MLALAD Fund should be
stopped for want of any approval or consent of the Standing Committee
or House of the MCDs;

All the above provisions of this Resolution shall also be applicable to
work related to Mukhya Mantri Sadak Punarnirman Yojna Scheme”.

Sh. Satyendar Jain, Hon’ble Minister of Urban Development replied
to the discussion.

The Resolution moved by Sh. Saurabh Bharadwaj was put to vote and
adopted by voice-vote.

N Ul

The Chair drew attention of Officers presented in the Gallery to the
sense of the House and requested them to discharge their duties
properly and not to take any action which could be treated as Breach
of Privilege or Contempt of House.

Sh. Rituraj Govind, Hon’ble Member congratulated the Government on
the ‘Mukhya Mantri Tirth Yatra Yojana’ started by the Delhi
Government.

The Chair apprised the Hon’ble Members of the achievement/work
done during Sixth Delhi Legisaltive Assembly.

The Chair expressed thanks to the Chief Minister, Deputy Chief
Minister, Leader of Opposition, all the Members of the House,
Secretary and Staff of Delhi Legislative Assembly and other Agencies
for their co-operation in smooth conduct of the Session.

Sh. Manish Sisodia, Hon’ble Deputy Chief Minister also expressed his
thanks and gratitute on the smooth and effective functioning of various
sessions/events of Sixth Delhi Legisaltive Assembly under the adept
guidance and skilled supervision of Sh. Ram Niwas Goel, Hon’ble
Speaker, Delhi Legislative Assembly.

National Anthem - Jan-Gan-Man

The Chair adjourned the House sine-die.

C. Velmurugan

03 December, 2019 Secretary
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Annexure-A

Reports of Committee on Petitions by Shri Saurabh Bhardwaj, Chairman on

03.12.2019
Report Topic
No

23 In the Matter of Alleged Illegal Recovery by Electricity Provider
Company (TPDDL)

04 In the Matter of Alleged Non Compliance of Free Treatment of EWS
patients in Private Hospitals of Delhi

25 | In the Matter of Alleged Irregularity in Delhi Nagrik Sehkari Bank Ltd.

26 In the Matter of Inefficiency and Corruption in TPDDL in Timarpur

" | Assembly Constituency
27. | In the Matter of Alleged Irregularity in Bhagwati Group Housing Society




Annexure-B

Reports of Committee on Petitions by Shri Saurabh Bhardwaj, Chairman on

02.12.2019
Report No Topic
4 In the Matter of Alleged Inflated Water Consumption Bill by Delhi
) Jal Board
5 In the Matter of Relocation of Night Shelter Near Mount Kailash
' Residential Colony
In the Matter of Alleged Irregularities in EWS Patient by Batra and
0. .
PSRI Hospitals
- In the Matter of Parking Fee Being Charged in malls & Hospitals
) and Illegal Encroachment in Sheikh Sarai II
8 In the Matter of Transfer of Ownership Rights Four Storey DDA
) Flats KalkadJi to Resident/Allottees
In the Matter of Alleged Unauthorized Use of Dhobi Ghat, Liquor
9. Shop and Encroachments by Fish Seller in the Area of JJ Colony,
KalkaJi
10 In the Matter of Alleged Disturbance From Hotel/Restaurants
) Hookah Bars in Timarpur Assembly Constituency
11 In the Matter of Alleged fee Hike and Financial Irregularity in
) Frank Anthony School, lajpat Nagar- IV, Delhi
12 In the Matter of Alleged Irregularity in the Rajendra CGHS Ltd No.
1395
13 In the Matter of Handing Over of SDMC Community Centre to its
Original Owner DUSIB
14 In the Matter of Alleged Encroachment in Triveni Shopping
Complex, Triveni-I, Sheikh Sarai
In the Matter of Alleged Non-Compliance by the Commissioner of
15 SDMC of the Resolution Dated 10.04.2018 Passed by Delhi
Legislative Assembly.
16 In the Matter of Alleged Irregularity in K.R.Manglam World School,
Greater Kailash
17 In the Matter of Alleged Irregularity in Summer Fields School,
Greater Kailash
20 In t}ile Matter of Alleged Encroachment in S-Block, Panschshilla
Par
21 Alleged Irregularities in the Arbitration Branch of Registrar
Cooperative Societies
29 In the Matter of Alleged Non Payment of Minimum Wages in

Madan Mohan Malviya Hospital

Reports of Committee on Petitions by Shri PankajPushkar, Acting Chairman

on 02.12.2019

Report
No

Topic

18 | In the Matter of Alleged Irregularity in Apeejay School, Sheikh Sarai-I

19

In the Matter of Alleged Irregularity in Indian School, Sadiq Nagar,
Delhi




